| TEM NO 102 COURT NO. 3 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQ(s). 1586 OF 2004

M S. P. DASARATHARAMA REDDY COWPLEX Appel I ant (s)
VERSUS
GOVERNMENT OF KARNATAKA & ANR Respondent ( s)

(Wth office report)

W TH

Civil Appeal NO 1587 of 2004
(Wth appln.(s) for permission to file addl.documents and wth office
report)

G vil Appeal NO 1588 of 2004
(Wth office report)

Cvil Appeal NO 4187 of 2004
(Wth office report)

Cvil Appeal NO 5496 of 2004
SLP(C) NO 16117 of 2004
(Wth office report)

SLP(C) NO 17147 of 2004
(Wth office report)

Cvil Appeal NO 6323 of 2004
(Wth office report)

Cvil Appeal NO 6327 of 2004
(Wth office report)

Cvil Appeal NO 6328 of 2004
(Wth appln.(s) for directions and with office report)
Civil Appeal NO 6508 of 2004
(Wth office report)

Cvil Appeal NO 558-560 of 2006
(Wth office report)

SLP(C) NO 24655 of 2004
(Wth office report)

SLP(C) NO. 26073 of 2004
(Wth office report)

SLP(C) NO. 5951 of 2006

(Wth office report)

SLP(C) NO 12552 of 2006
(Wth office report)

SLP(C) NO. 12553 of 2006
(Wth office report)

SLP(C) NO. 8597 of 2009

(Wth office report)

SLP(C) NO 28087-28088 of 2011
(Wth office report)

SLP(C) NO. 28089 of 2011
(Wth office report)

SLP(C) NO 13528 of 2012
(Wth office report)
CANo...... /2013 Arising from SLP(C) No. 2289/ 2012

Date: 19/02/2013 These Appeal s/Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE G S. SI NGHVI
HON BLE MR JUSTI CE H. L. GOKHALE
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Appellant(s) Ms. Kiran Suri, Adv.
M . K. N. Phani ndra, Adv.
M . Nakubur Rahman Bar bhui ya, Adv.



For Respondent (s)

M.

M
M
M
M

Vs

M . Joseph Pookkatt, Adv.
M . Anurag Sharma, Adv.
Prashant Kumar, Adv.

M . B. Subr ahmanya Prasad, Adv.
M . Ani rudh Sanganeria, Adv.
V. N. Raghupat hy, Adv.

M. Svchit Mhanty, Adv.
Anupam Lal Das, Adv.

N. Ganpat hy, Adv.
Rahul Prasanna Dave, Adv.

. Naveen R Nath, Adv.
.Lalit Mohini Bhat, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

M. Svchit Mhanty, |earned counsel requests for an adjournnent
on the ground that Shri Anmit Sharma, who is to argue the case on behalf of
the appell ant/petitioner in C A No.1587 of 2004, C A No.1588 of 2004 and
SLP(C) No. 16117 of 2004 has gone to Patna due to bereavenment in his fanily.

Put up on 26.02.2013.

(Satish K Yadav)
Court Master

(Phool an Wati Arora)
Court Master



